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offt ST SR A (ST NIW) ¢
qEEdr, ® A9 W I@E qwEe
F@ § | @ AT ¥ BEH Atwew
i ff St # Sedr =gl & SR
a1fge

FAAEAR (AT AT TTOH ) -
n3 WIA A1 doF a2 FNET ;R
T &% & foy wgier 1 FE 2y

The House' then adjourned
for lunch at thirty-four mi-
nutes past one of the clock.

The House reassembled after Iunch
at thitry-four minutes past two of the

clock, Che Vice-Chairman (Shri Shan- -
kar Dayal Singh) in the Chair,

I The Uttsr Pradesh State Legisla-
ture (Dele‘gation of Power) Bill
1993,

II. The Madhya Pradesh State Legis-
lature (Delegation of Powers) Bill,
1993.

Iil, The Rajasthan -State Legislature
(Delegation of Powers) Bill, 1993,

IV. The Himachal Pradesh State Leg-
islatnre  (Delegation of Power)
1993).

THE MINISTER OF HOME AFF-
AIRS (SHRI S. B. CHAVAN): Sir,

I beg to move:

“That the Bill - to confer on the
President the Power of the Legisla-
lature of the State of Uttar Pradesh
to make laws be taken into eonsi-
deration.”
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1 beg to move:

“That the Bill to confer on the
President the Power of the Legisla-
ture of the State of Madhya Pradesh
to make laws, be taken into consi-
deration.”

I beg to move:

“That the Bill to confer on the
President the Power of the Legisla-
ture of the State of Rajasthan
o make laws be taken into consi-
deration.”

I beg L0 move:

“That the Bill to confer en the
President the Power of the Legisla-
ture of the Stare of Himachal Pra-
desh to make laws, be taken into
consideration ”

As the House is aware, the Presi-
dent issued a proclamation on the 6th
of December, 1992 under article 356
of the Constitution in relation to the
State of Uttar Pradesh. Similar
proclamations were issued by the Pre-
sident on the 15th of December 1992
under article 356 of the Consutuuon
in relation to the Stateg of Madhya
Pradesh, Himachal Pradesh and Raj-
asthan. The Legislative Assemblies of
all the four States have been dissol-
ved,

The said proclamations imposing
President’s rule in Uttar Pradesh,
Madhya Pradesh, Himachal Pradesh
and Rajasthan were spproved by the
Rajya Sabha on 21-12-1992 and the
Lok Sabha on 23-12-1992

Subsequent to the promulgation of
the President's rule in the above-
mentioned four States, the President
had promulgated four Ordinances in
respect of Uttar Pradesh, (wo in res-
pect vt Himachal Pradesh, three in
respect of Madhya Pradesh and one in
respect of Rajasthan. All these Ordi-
nances shall cease to remain in force
after six weeks from the commence-
ment of the session of Parliament and,
therefore are required to be replaced
by Acts of Parliament before they
cease to remain in force. By virtue of

the preddamations issued by the Pre-
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sident i December 1992 under article
356 of the Constitution, the powers of
Uttar Pradesh, Madhya Pradesh, Hi-
machal Pradesh and Rajasthan State
Legislatures arc now exerciseablg by
and under the authority of Parlia-
ment. Under article 357(a) ol the
Constitution, Parliament may confer
on the President the power of the
Legislature of the State to make laws,
and to authorise him to delegate, sub-
Jeet to such conditions as he may
think fit to impose, the power 8o
conferred to any other authority spe-
ciffied by him in that behalf. Such
conferment of powers on the Presi-
dent was done in the past in relation
to several other States.

1903 ]

In view of the otherwise busy sche-
dule of business of the two Houses of
Parliament, it may not be possible
for Parliament to deal with various
legislative measures that may be
necessary in respect of the four Sta-
tes, The Bill therefore, secks to
confer on the President the powers of
the State Legislature to make laws
in respect of the States of Uttar
Pradesh, Madhya Pradesh, Himeachal
Pradesh and Rajasthan,

It has been the normal practice to
undertake such legislation in relation
to the State under President’s rule
and the present Bills are on the
usual lines,

Provision has been meade in the Bill
for constitution of Consultative
Committees consisting of Members
from both Houses of Parliament. Pro-
vision has also been made to enable
Parliament to direect modifications in
the laws made by the President, if
considered necessary.

1 request the hon. House to approve
the- legislative proposals before it
Thank you.

The questions were proposed.

uﬂma'mqut (Seqesaw) ¢
NRW) : JeAwTERE oY, Py A
L1l TEY Tl W@ § W} g
LGS
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- IqqATEAR (=) wwR T fay) ¢

HYT Y, Sq FATT g FAr o
g1 a9 AT T gANT T SHr |
oit =T aw difwg )

w S ywE W A,
i g WA wART ¥ AA frw
SEQR X gU s ¥ uF AW wd

It is usual for Parliament to confer
on the President such legislative
powers and therefore, this delega-
tion is of a normal charaeter.
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SHRI VISHVJIT P. SINGH: He is

| referring to those Governments, Sir,

which had published books for child-
ren, with advertisements for alcohol

on the cover,

SHRI JAGDISH PRASAD MATH-

UR. Slr T am afraid I can’t deal with

such howlmg Please protect me, Sir.
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SHR] KAMAL MORARKA (Ruja-
sthan): Sir, ths four Bills befere
thie Heuss arg for a limired purpose,
thae is, to delegaig to the Presidems
ot India the powsss whish Parlia-
ment heg v enacy any legislation in
the four Btates whieh are wnder
Prasident’s Rule.

Fir, at the ougset, le( me give wmy
views. 1 think these Bills arg whal-
ly unnecessary; there is no urgency
of legislatlon for which we have ®
empower the President, Parllament
ig in session and it is likely to re-
main in session till abbug the 10th of
May. President’s Rule in these four
States was imposed om the 18th of
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December and, as of now, it will end
on the 15th of June, Therefore, elec-
tions have to be held by the end
of May or the beginning of June.
Parliament will be in session till the
beginning of May and there is hard-
ly any period in between for which
powers need to be given to the Pre-
sident of India if at all. In  the
Statement of Objects and Reasons
the only thing that the Government
has said is that Parliament will not
have enough time to pass legislarion
which otherwise the State Assemb-
lies would have passed.

Sir, I do mot know what that legis~
lation is. Today, in tha debate, I
have seen, hardly any concentration
has been there on thiz Costifutional
aspect and most of the debate has
been on political lines. Since many

issues were raised, I wouid
5.00 p.M. like 0 make my submis-

sion' only on a few points.
There are a few points which can
cause serious concern for the future
polity of this country, I am vne of
those who never gyrudges any party
coming to power. In fact after this
incident of 6th of December which no
civilised person will ever be able
to defend, not eves in the Party
which wag guilty of not being able
to control those incidents-—even they
were apologetic; T must say, eveln.
the RSS Chief bad deplored -the
incident—any right thinking, educa-
ted, civilised person will have to
say that what happened is wrong.
One, according to his political predi-
lections, can try to explain why it
happened—it happened because the
Government did not act in time; it
happened because the Courts diid not
act in time; this would not have
happened if %', 'y’ and ‘2 had
happened. Whatever happend is bad.
On that, there is unanimity.

“8Sir, I do not understand other
things that have crept in. After all,
there are going to bhe eleetions again
in the country, Demvecracy is going
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to flourish for cenguries to come,w I
hope. Many parties will come in
and go out of power. My friends
in the BJP will surely rule some of
the States. What I cannot under-
stand is whether we are going to
allow distortions of history. If text-
books are changed, it iis a serious
matter. If it is true. T do not know
because so¢ much of disinformation
is floating. Unfortunately, even in
this House, just now there was a
ouestion of Ambedkar Bhavan. And
I got immediately concerned. And
I was happy that my friend from this

side safid that no such thing has
taken place. 8ir, there is a well-
established convention. I stay in

Bombzy. In the Bombay Municipal
Carporation, we have hag different
parties, But it is a well-established
convention thar a name once given is
never changed by the civie body,
whichever may be the ruling party..
Similarly, for the textbooks. We
have a University Grants Commis-
sion for the colleges, Sir, I think,
the time has come when we should
see whether we should have an auto-
nomous body even for the primary
textbooks because we cannot afford
4o have State Governments chang-
fng, and wrying to change the text-
haoks according o their political
predilections. T am not only con-
cerred about what my BJP friend
might or might not have done. but I
am also concerned at the suggestions
that are coming. Most of our Priends
from the Congresg henchs do not
talk about this Rill  They said what
of maladministration took place. how
tow rhe communism got a fillin. They
have discussed the justification for
imposing the President’s rule, which
T don’t think this is the occasion.
Rut they have tried to say that the
Central Government in its emergency
power should try to correct all the
wrongs that might have happened. Sir
T think. it ig very dangerous be-
cause elections are going to come
again., Let the elected Assembly do
what they want tm do. whichever
Government may he there. Is the

short term, 1 the Central Govern-
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ment in its wisdom thinks that cer-
twain major distortions have taken
place which need to be corrected, 1
think, they should come to the Par-
litment, both the Houses of Parlia-
ment, put the facts before the
Houses, and say what wrong legisla-
tion or Ordinance or anything that
the outgoing Governments might have
done whiich needs to be corrected.
Let us have a full debate. Let the
BJP also participate. Let us under-
stand that democracy must function
in its full play. In answer to com-
munalising of democracy, I am very
sorry, my friend Dr. J. K. Jain, again
propounded a dangerous doctrine.
Somebody is giving a list of rapes
and he says, let us take a vote. I
do not understand how a case of rape
can be decided by a vote. It is a
most preposterous proposition be-
cause he was trying to say that if
the Government has done so badly,
people will not elect it. It is not cor-
rect. I would have expected a res-
vonse from them that...

DR. JINENDRA KUMAR JAIN:
Will you vield so that I can explain?
My purpose was not that an issue of
raps can bz decided by any electoral
process. The atrocity against  the
weaker sections of the society, in-
cluding women, has been one of the
unfortunate things which have been
happening ever since in our land.
Now, to mention one or twov cases
and to dttribute that to the BJP
was disturbinig to me. ..

SHRI KAMAT. MORARKA: That
it all right. T am not saying...

DR JINENDRA KUMAR JAIN:
That is all.

SHRI KAMAL MORARKA: I have
understood vour point. If the hon.
Member there was detailing a lot of
things, they could have said, now
there is President's rule, why don't
you deal with culprits? That was
the right response. I could have
understood it. T can understand if
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you say that BJP is nog responsible,
atrocities are happening all over the
country. But you cannot say, “Are
you detailing so many rapes? Let us
take vote.”” So, what I am trying to
say is that we in our over-enthu-
siasm for our rcspective pargies are
trying to totally go out of the demo-
cratic track. I am not concerned,
Tomorrow if there are elections and
the BJP comes to power, I am not
against it. But let us understand.
If somebody is detailing the rape
cases being very exceptional and
try to point a  finger at you, your
response cannot be as irresponsible
as that. Otherwise, where do we go?
That is my problem

The second problem is which I
want to make very clear, on the
textbooks issues, This morning I
was horrified, My colleague, Kamla
Sinhaji raised the issue of Thaj
Mahal and some puja etc. happening
there, and she said as a measure of
sarcasm that tomorrow they may lay
a claim to Taj Mahal, And to my
utter horror, many Members of that
party said: Yes Taj Mahal is under
dispute! I am sorry. From child-
hood we have had certain education,
and we owe [it to this country. On
the one hand this party wants to
support this Government in the eco-
nomic process to take it to the twen-
tvfirst century and on the other
hand we want to pull it back to the
davs of darkness. We want to start
challenging whether Taj Mahal was
Taj Mahal or not! I think the time
has come and T Teguest my friends
on that side. Let us draw a line.
We have our political differences.
Please finsist before the pevple that
vour State was the best administered
State the counfry has ever had.
Please tell all that to the people.
Please counter the disinformation, if
any, given by them. But let us not
distorr history. TLet us not distort
or go away from the basic wvalues
that the nation has cherished for
conruries. T do not understand how
we are going to get out of the Catch-
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22 dituation which has been created
after 6th December, Today I see
that after 6th December, my friends
here leave no opportunity to capi-
talise on the so-called religious fer-
vour that has suddenly surfaced, I
am one of those who believe that
getting votes for popularity in che
name of religion or caste or com-
munity is obscurantist in nature.
The whole process is vubscurantist.
Our Representation of the People
Act says tha¢ you canhot ask for
vote in the name of all this. Today
I find ¢hey have put their idevlogies
before  the people. They had two
seats in the Lok Sabha. Because of
many things, they increased it to 85
and now to 120 seats. Pleasg carry
on that process. If people fn this
country want them and they believe
that Congress or other parties have
failed and you are a better party,
they will elect you to power. But
having failed in your ideology today,
you are telling the pebple: ‘Our pro-
grammes are not good. O.K. But we
tell you that Rama was a great per-
son, So vote for us’ I do not
understand this theory. Rama wag a
great person. But Rama does not
belong to them. Rama was a national
hero whom everybody accepts. What
I submiec to you is that this entire
debate shows that we are just slinping
back and none of us will be able to
control ourselves, I will put it to
them. Please re-think on this whole
issue,

Mt. Mulayam Singh VYadav was
the Chief Minister when for the first
time there was a law and order pro-
blem in Ayodhya. He ordered firing.
Fleven people died. 1 am sorry to
say that there was a hue and cry.

Their party whiich wag supporting
our Government at that time, the
NF Government, opposed it. The

Congress Party which was in the Op-
positivn, opposed it. There was a
big hue and ery as if Mr. Mulayam
Singh Yadav is doing his Constitu-
thonal duty of defending that struc-
ture had done a cardinal sin by
ordering firing. Sir, human death js
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bad. Even one person dying is un-
called for. But if you have a State,
the State will have a structure, and
police and the para-military forces
are a part of the State structure.
They will have to act if people take
law into their own hands. On the
one hand, eleven people died because
of police firing, today they proudly
say: ‘Our Chief Minister says that he
refused to order police firing’. What
is the result? Eight hundred people
died in December in the riots; am-
other five or six hundred people died
in January in Bombay riots and
another five hundred died now in
Bombay. Is it easy to say that all
this has no connection with the 6th
December incident? Let us under-

SHRI CHATURANAN MISHRA:
Ard thousands maimed and injured.

SHRI KAMAL MORARKA: We
must understand (he atmosphere
that has becn created in this coun-
try. We have invited it on ourselves.
Wea are nobody to blame anybody
el:e. There is no use blaming any
foreign power. Today if there is a
problermn in Bombay, we ourselves
are to blame, and unless all the poli-
tical parties, especially the Congress
Party which is the largest party In
the country and the BJP which is
the largest Opposition party, sit to-
gether and sort it out, I am afraid
we are going to have years of blood-
shed in this country. Nb police, no
detective, no IB will help you. You
are = country of 85 crors people.
You have a coastline which nobbdy
can guard. You are open on all
sides. T do not know. There was a
big debate on Bombay. What do you
expect the police to do? Because of
modern technology a bomb of even
a small size can blow up an entire
building. What do you expect the
police th do? Do you expect the
police to frisk each and every citizea
of the country? What do you ex-
pect? Do you think that politicians
have no role to play in the country?
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Are we coming (o this conclusion
that politicians have no role to play?
I put it to you. If it ig so, we must
wind up and go.

Today, in Punjab, if you have a
problem let us hand it over to Gill.
In Kashmir, if you have a problem,
let us hand it over to the Governor.
In Assam, if there is a problem, let
s hand i, over to the police. If
there is a problem in Ayodhya, lec
is hand i over to the Supreme
Court, It ir is Mandal which sud-
denly keeps coming up like a rabbit
our of a hat, let us hand it over to
the Supreme Court, If the burea-
cracy, the police and the courts have
to do everything, have we, the poli-
ticians, no role to play? Is the demo-
cratic syitem gone? Is thac what we
want? Let us understand this. I
think already, we have, by our ac-
|ions, created a lot of scepticismm and
c¢ynicism in the public mind as to the
role of a politician. The time has
come. After all, who arte politicians?
1f rhere fis democracy, there have to
lie politicians. 1 am one buf those
who does not believe this—1 do not
support this that it is the politicians
who have let us down. What are
thie politicians? They are the rep-
rezentatives of (he people, Who is
stopping others to come and stand
for elections?

Sir, we, as organised political par-
ties, whatever vur ideologies may be,
must sit together and sort out this
problem. The country is now stand-
ing on the brink of a biig catastrophe.
What happened in Bombay is not an
isplated incident. There is no use
going into the history and geography
of it. But suffice it to say that as far
as this matter of 6th December is
concerned, before 6th December, they
were jointly guilty of wrong deci-
sions. Afrer 8th December, they are
separately guilty of wrong decisions.
Both of them are now in the people’s
dock. They must understand, If
the country is in trouble today, both
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Nearly 80 per cent of the blame is on
them both, The 20 per cent, may be,
all of us are responsible. I do not
deny ir.

Therefor, the time has come. The
Government must not sit back, There
is no reason for empowering the
President. My humble suggestion
is, do not tinker with State legisla-
tions unless absolutely mnecessary.
Elections are due, If you do not
wan elections in May, you will come
to Parliament for extension of Pre-
sident’s rule for another six mbnths,
In fact, that is the right time when
you should bring forward this legis-
lation. If you want extension of
President’s rTule for another six
monchs, at that time, you can tell
Parliament that you are going to
rule for another six months and,
therefore, you want to empower the
President. But here, President’s rule
is gofing to end in June, This is a
very funny situation. President’s rule
is golng to end in June and you are
asking for this power. Sir, Presi-
dent’s rule has been imposed In this
counry about a hundred times. 1
have been in Parliament for the last
five years., At no time, such a legis-
lation had come. I have checked
the records, It was only in 195)
1956 and 1964 that powers were given
to the President. But in the last five
years, we had President’s rule ir
many States, but there has been nc
delegation of power.

1 would like o know from the
Home Minister. What are the spe
cial reasons for empowering the Pre
siden( to pass laws? What are thos
laws? Why can’t Parliament sit extr
time and pass those laws? Why can’
we debate those tlaws? What i
the urgency of giving thig power t
the President? In any case, after th
President enacts thuse laws, thos
laws haye to come befor
Parliament, I want to understan
the raison d’etre of this kind of
legislation. I think the Governmer
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is running away from the problem.
The Government is now confused.
They do not know what to do. Sixth
December has blown wup in their
face. They really dao not know what
to do. It is time they take saner
advice because they are, at the mo-
ment, the Government of India. They
have all the power of the 85 crore
people bchind them. Unless they
act responsibility, we are all in
trouble, Thank you.
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THE VICE-CHAIRMAN (SHRI MD
SALIM); I have to inform Members
that Shri Sitaram Kesri, Minister of
Welfare, will make a statement regar-
ding socio-economic criteria for exclu-
sion, of creamy layer from other back
ward classes, and also lay on the
Table, a copy of the report of the
Expert Committee today, immediate-
ly after the conclusion of the Half-
an-Hour Discussion listed on the
agenda Therefore that, I have to
take the sense of the House, Now,
there are so many speakers left.

THE MINISTER OF HOME AFF-
AIRS (SHRI S. B, CHAVAN): How
nany? .

THE VICE-CHAIRMAN (SHRI MD.
SALIM): There are five more speak-
ers to speak on this topie.

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): Sir, I have also
got to make a statemept... (Inter-
Tuptions) ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : If Members cooperate, some
may volunteer to withdraw their
names from this discussion, because
we have already discussed a lot, and

the others may take less time, Then
only we will be able to conclude this.
Then, after the conclusion of this dis-
cussion, we can take up the Short
Duration Discussion.

SHRI JAGDISH PRASAD MATH-
UR: What abou; Sangmaji's  state-
ment? Will the statement be made
at 5.307... (Interrupfions) . ..

The statement has to be made at
5.30 P.M.

SHRI SUKOMAL SEN (West Ben-
gal) : The Labour Minister’s statemeng
is a¢ 5.30, That should be taken up.

SHRI MENTAY PADMANABHAM:
What about seeking clarifications?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): That is very much there,

- of ccurse.
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SHRI MENTAY PADMANABIHALL:
If clarificauong are there, thai means
the discussion wiil we postponed to
FOIMOITOW,

THE VICE-CHAIRMAN (SHRI MD.
SALAM): If Members agree, we can
further postpone the Half-an.-Hour
Discussion which is scheduled to be
takeén up a¢ six o’clock, and the Min-
igter can make his statement immedi-
ately after the conclusion: it is going
%o be concluded within half an hour.
Wa can take up the reply by the
Minister to the discussion tomorrow.
So, let the disoussion be resumed
ROW.

SHRI 8. B. CHAVAN: No, 8ir, We
will finish all the Bills today itself
Hon, Member, Shri Morarka, has
gone away, He was saying, we can
pass the Bills here. If this is the dif-
flculty in Rajya Sabha, I can well
understand what the difficulty in Lok
Sabha is because, there the Demands
for Grants are going to be taken up.
So, there is hardly any time, So
please finish these Billg becasg I have
to go to the Lok Sabha also to take
part in that,

AN HON. MEMBER; You withdraw
your speakere.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (DR. ABRAR AHM-
ED): We have withdrawn all our
speakers,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Some Members mighi like
%0 speak on thig.

SHRI JAGDISH PRASAD MATII-
UR: Sir, my submission is, let Mr.
fangma make his tsatement, with the
sarifications in between, and then we
esn eontinug the dikcussion.

SHRI S. B. CHAVAN: Provided
yua weuld neot ask any clarification,

| RAJYA SABHA |
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THE VICE-CHALRMAN (SHRI il

oAlllivi); Clariiications can be take
up [OINOTTOW,

SiRI JAGDISH rRASAD MATI
UR: Why tomorrow? He hag alreac
made the statement in Lok Sabl
and 1t cannoi be postponed here i
tomorrow,

SHRI P. A, SANGMA: My
ment can be mAade tOmMOrrow,

state

SHRI SUKOMAL SEN; It is seht
duled for today, What is the meanin
of saying “tomorrow”?

SHRI P. A. SANGMA: [ a
ready. .. (Interrupiions) . ..

. S:iART SUKCMAL SEN: We are pre
pared 1o sil late.

SHRI JAGDISIL PRASAD MATE
UR; It is & very important statemen
about the labvour... (I'nteérruptions).

SHRI CHATURANAN
You make the statement
o'clock.

MISHRA
at s

THE, VICE-CHAIRMAN (SHRI ML
SALIM): Wae can differ the statemen
for half an hour, and by thai time W
expect to conclude the diseussien im
eluding the reply.

SHRI S. B. CHAVAN: Yes, ves

okay.

SHRI SUKOMAL S8EN: Then yo
withdraw the Members from' Con -
regs (I).

THE VICE-CHAIRMAN (SHRI MD
SALIM): They have withdrawa al
their Members. : -

AN HON. MEMBER: From You
gide also you withdraw yowr Merm
bars,
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TIHE VICE-CHAIRMAN  (SHRI

M.). SALIM): Shri Chaturanan Mish-
ra. You have five minutes in the light
of (his discussion.

SHRI CHATURANAN MISHRA:
Fouayr States and fve minutes!

THE VICECHAIRMAN
M. D. SALIM):
for four
conelusion!

(SHRI

SHR]I CHATURANAN MISHRA: Sir
for (his new orientation of democra:
cy, 1 must thank you.
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“declare that the powers of the
Legislaiure of the Siwate shall be
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exercisable by or under the authe-

rity of Parliament;”
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Sir, almost, this
discus:slon is centred round the Ayo-
dhya issue, Ome very important
ussue was raised Dy Mr. Kamal
Morarka and 1 rotally agree with him
that there is no need for this kind
of a Bill at this stage, But as 1
understand, the Home Minister may
exnlair (he immediate need for this
kind of a Bill in his reply. 1 think
0. Bur my presumption is thal the
Government is not prepared to face
electiong within the statutory period
of six months., As a prelude (o ex-
i=nd the period for another six
months, may be, they are thinking in
terms of bringing oug¢ this Bill.

Sir. we have been making thig plea
very often and a number of times, we
made this plea in this House that we
are onposed to article 356. Federal-
ism is an essential and basic feature
of the Indian Constitution and any
attemyit (o subvert the federal prin-
ciples of the Constitution by any
Government—whether it is the Con-
gress Government or the National
Front Government or the Chandra
Shekhar Government, is nothing but
subversion of the Constitution, That
has been our view all along. Sir,
the Government says that there were
veculiavr circumstances special cir-
cumstances and that there was a
background for imposing President’s
vule on these four States. We all
know as a matter of fact, all the
non-B.J.P. political parties, the en-
lire coun(ry  aurhvrised the Prime
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Minister in the meeting of the Na-
gsional Integration Council o take
immedliate steps to maintain the
status quo in Ayodhya, including the
dismissal of the State Government
of Uttar Pradesh. But the Govern-
ment failed to take any steps and
they simply let it off and on 6th
December, when the structure was
demolished by the B.J.P., the R.S.S.
the V.H.P. and other forces in
Ayodhya, the Government was
paralysed. They don’t know what to
do. They have no plan of action.
In order to satisfy the rumbling with-
in its own partty, in order to silence
the Criticisms within its own party,
in a panic reaction to what has hap-
pened on 6th December the Govern-
ment #mposed the President’s Rule
in all the ©other three States—
Madhya Pradesh, Himachal Pradesh
and Rajasthan. This is only a panic
reaction. Therefore, this kind of
pamic reaction will not help, in any
way, either the country or the secu-
lar forces.

I hold no brief for the BJP or the
VHP or any of the Hindutva par-
ties. They behaved in a most un-
civilised manner. If I remember
cortect. after the 6th December
Vinay Katiyal the supreme of the
Bajrang Dal made a statement and it
appeared in The EcOnomic Times
that after their success in Ayodhya,
they would now march towards
Mathura, and again to Banaras. This
is sheer madness, foolishness.* Peo-
ple who have any sense will not tdk
in such a non-sensical way. There-
fore, T am not holding any brief for
the BJP, but the Constitutional
system_ as such, is being breached
y the Government in a fit of panic.
This ‘will not help, in any way, this
country. Therefore, Sir, one impor-
tant thing that the Government pro-
mised was—I am not vepeating what
has already beén said—a White Paper
on what happened before and after
the 6th December incident. At long
last and it really took two months
for the Government to publish this
White Paper. ‘A Cabinet Sub-Com-

[ RAJYA SABHA ]
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mittee or a Drafting Committee wuas

also constituted, : Mr. Arjun Singh
who was one of the Members of the

Drafiing Committee resigned? Why

did he resign? Did he explain it?

Did he say what the differences in

the Cabinet itself were on preparing

this White Paper? There are differ-

ences of opinion even in the Cabinet

on how to (ackle the situation.

Therefore, I now request the Govern-

men; to come out with a categorical
statement that they are going to re:-_‘
vive the democratic process in these
four States within the statutory per-

iod of six months.

There was alsv a suggestion made
by Shri Shankar Dayal Singh and
other friends, that in the meanwhile
an Advisory Councliil of Members of
Parliament for advising the Govern-
ment with repard to certain legisla-
tiong concerning these States should
e formed. That suggestion should
also be considered. Unless the Gov-
ernment now at this stage comes
out with a cateporical statement
whether they are going to hold elec-
ffong within the  statutory period,
this Government’s credibility, this
Government’s intentions, will be mis-
uderstood by the people. Therefore,
I humbly submit to the Government
and to the hon. Home Minister to

make such a categorical statement
now itself in this House.
=t qa  fra dan STANTERET

e, HEvEaEdr qr  Fgt ‘\(Eﬁ‘ L1
fo AT W & algd $A1E
#§ N dfFw W oAEw T |
THF TAITC F A AT Al FT A
e Ex g fer B Ok wF 3@
g fF 3 o o 9T Sear @
1 smofes e o &, i AR
=% J(AT KT FEAT WTEGE WA
g1

are faaw  weel # Wigdr
@R A | IHC TSW K HERTT
F @ vq9 W SEwT fEgr o9,
IET A T T T AT T
frar, afym T T Rt F:H
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= gafag wasw:
They are interrupting. 1 don't want

any inter:uption.

HEEEAE I S O A1
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AT 23 AT FI gE, TN T AIH
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qrwfaFe & fxd 08 4 ¥ qut awa wee
FLGE §, ATHATA AT JAq7 90ET
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A1 W ¥ AeEY F99 9a7 6T ¥
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T ST G g7 207 FAT H, T2 T a7
FMAT | AIT FgT AT FAATE L

SHRI S. B, CHAVAN: Mr. Vice-
Chairman,. . (Interruptions)

SHRI JAGDISH PRASAD MA-
THUR: I have to move my amend-
ments.

SHRI S. B. CHAVAN: Amend-
inents will be moved at th, time of
clause-by claus: consideration.

Mr. Vice-Chairman, Sir, in fact,
there is hardly any scope for a de-
tailed reply. This is the exact reason
why the President has been empo-
wered to legislate on issues which
Parliameyw( is supposed 1o do, We
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cdo not find time for important work,
We have all the time for discussing
matters which, in fact, are not meant
for parliamentary democracy. But
still, T would like to go into that
aspect of the question. I do no¢ know
why Mr, Morarka is not here. He
made a good speech. I do not know
whether it js the view of his party.
1 doubt very much whether it is his
party’s view. He was asking the Go-
vernmen; and the Opposition to come
together anq sort out issues. If really
that is the attitude of Mr, Morarka,
then, he has not understood the basic
problem wihch is troubling the entire
polity of this country. It is good that
Mr. Padmanabham has come now. I
must point out your observation—the
kind of panicky reaction.

If the hon, Member is interested
in finding ouy how many times Presi-
dent has been given this power, I have

the whole lisy which clearly shows
that this is not the first time that it
is being done and almost 28 times...
(Interruptions)

SHRI MENTAY PADMANABHAM:

That means you are doing it out of
hahit.

SHRI S. B. CHAVAN: Yes, I can
see, this is your new habit. I ean un-
derstand your habit also. You are
making ligh¢ observations—I am sorry
to say this — without understanding
the implications, Actually, all these
four States have beern brought under
President’s rule and powers have been
given to the President. Actually, the
whole discussion was relevant at the
time of ratificatien of the President’s
rule. We have already done that,
hoth in Lok Sabha and in Rajya Sa-
bha . We have ratified the President's
rule. Now this only seeks to empower
the Presiden( to make enactments. If
Parliament can find time for this kind
of legislation, certainly, T have no ob-
jection. But today it is 16th and we
have not yet started discussion on the
Railway Budget. We have the Gene-
ral Budgef, thereafter, demands of
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th: Ministries. One can well under-
siand the time-frame that is available
for diseussion, That is why the Speak-
er and the Chairman are now thinking
of devising some other method by
" which there could be some real con-
trol on the working of the Govern-
ment. But this is an issue into whieh
I would not like to go. Sir, in this par-
ticular case, hon. Members were ask-
ing me. T have the list. All these are
Ordinances issued by the President.
Ordinances have to be converted into
Bills within a period of six weceks.
Four weeks have already passed and
within two weeks getting it passed in
Lok Sabha is really a problem. I
will have to find somé solution It is
not that we are not interested in get-
ting the legislations passed through
the House. If the House can find time,
nothing like it. There are about 10
Ordinances which have to be conver-
ted into Bills. Lok Sabha will not be
able to find time and I have no hesi-
tation in saying, the wayv things are
going; I do not think there can be any
possibility of finding time for this kind
of legislations. Tt is not an unrestrie-
ted power, This power has been given
to the President and, thereafter all
those Bills or all those Proclamations
will be placed on the Table of the
House. Thirty days have been allow-
ed. Within thirty days, if Parliament
is to either modify or correct, certain-
Ty they have the power; not that it
is an unrestricted power that we have
egiven to the President. Thereafter we
have the Consultative Committee for
each State; for Himachal Pradesh, it
is a Committee of 15 members; in the
test of the States; it is going to be
about 30 people who. are ooing to be
the members of the Consultative Com-
mittee. All the legislations will have
fo be done under the guldance of
this Committec. T have a large num-
ber of points which are in fact, not
really germane fo the kind of Rill
which is under. discussion. I don't
want to take the time of the House
because if T were to answer all  the
questions, then it will take aquite a
long time and both my friends here
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are waiting for me to finish the reply.
So, on only one or two issucs I would
like (o throw some light, that is, abouy
our basic approach which was taken
by all our predecessor Governments
and also this Government. There has
been a tota] departurc in all the four
States which have been taken under
President’s rule. Are you of the opin-
ion that they are following a right
line? If they are following the right
line then, of course, there is nothing
to say. There is total communalisa-
tion of politics and communalisation
of administration. I am orie
with an hon, Member whko
said, right from primary education, it
is, indoctrination which has been go-
ing on, The entire history text-books
have becn rchanged. All educational
institutions have been handed over
to communal organisations and the
minorities have suffered the  worst
under these regimes. And, this is
the glimpse of the Hindu regime that
they are talking of. The Hindutve
philosophy and the kind of adminis-
tration that you can think of is just
a glimpse of the thing that they have
in mind. And that is why unless all
these things are changed and changed
positively. T don’t think that we can
possibly think in terms of holding
elections in those areas. I don't pro-
pose to dilate any more. One of the
hon. Members has raised one moint
that one of the officers seems to have
criticvicsed Pandit Jawnaharlal Nehru's
poliey. In fact, he has given me the
paver. T will definitely go into it
and see that proper action is taken
agsinst the officers concerned. The
nfficers have no business to issue 2
public statement. He can hold iny
private opinion bur if he has said
anvthing publicly against our revered
leader Pandit Jawiaharlal Nehry, then,
he hag mo business to ba in adminis-
tration. 'That is mv voint of view.
Sir. hon. Shri Mishra has also raised
1 point about some of his eolleagues;
thev have been arrested in Uttar Pra-
desh. T have written to the Gov-
ernor there.- But T will definitely
find our from him as m why it is that
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has taken such a long time to release
them, Buy, certainly, we are at it.
1 don’t think that there will be any
delay in this matter. Because of the
paucity of time, I don’t think it will
be possible for me to reply to all
the points. I will request the House
to pass this Bill.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): I shall first put the
motion regarding the Uttar Pradesh
State Lcgislature (Delegation of
Powers) Bill, 1993 to vote.

The question is:

“That the Bill to confer on the
President the Power of the Legis-
Iature of the Statc of Uttar Pra-
desh to make laws, be takes into
~onsideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): We sghall now take up
clause-by-clause consderation of the
Bill.

Clause 2 was ndded to the Bill.

Clonse 3

Conferment on the President of the
power of the Statp Legislature to
make laws.

THE VICE-CHAIEMAN (SHRI
MD. SALIM): There is one amend-
ment by Mr. Jagdish Prasad Mathur,

Y ST SATE ®TAT AR, §
T T TET AT E TF

“qor omr, dfi oW 18 F W
7 frewfafas ofrfes femr s
A 1 S

“{ 4) FET FT AT TG, IT AE
& fagm wrfufra coarey ( 3) & g=iA
I oy AT AT F i SEET AR AT
@1 #10 vy fm & s s o mw
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The guestion was proposed.

SHRI JAGDISH PRASAD MaA-
THUR: ¥ %gq Iroqt= 9@ 7
HIEM | ST g JTeSEed St uTI
#wm%ﬁwﬁfﬁ@r* | 5T feray
} .

G

“There are a number of amend-
ments to various enactments which
are required to be taken up urgent.
y” 8F £ get ¥ wmy wEr ¥
“And they don't find time.”

S ¥ O gu o B warhE
2 lﬁ‘:‘fﬁr & fr 30 Rer #t qumn

A fm ¥ AT e @ =fge
w3 gria &t gdy & fr owS dve faw &
gigdz 3] 7 wfuse 3 s o9

g mF f Tz R

g s s feard,
i ag wer 3P Yo 3 fpar S
33, S waaﬁz mﬁ%a‘ﬁ%%ﬁ%
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SHRI S. B. CHAVAN: 1 cannot
accept the amendment moved by Mr,
Mathur because of the fact that ins-
tead of thirty days, he is asking for
seven days. Tt is there because, in
the context of the ProClamation hav-
ing been laid on the Table of the
House, thereafter one month has
been given for modification, if re-
quired. Instead of in thirty days, in
seven days he wants it tobe approved
by Parliament. If it is fo be approved
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within seven days, then this will

mean that the President’s Ordinances
or Acts will not be able t¢ get the
assent within seven days. So, that
will be totally nullified. Because of
this, I cannot accept tlie proposition
that the honourable Member has
made.

oY ST AWM= qHAT - weer, §
qgeT qmaT arfa & & | ;e gua
£ AT AT EHTCF | ane e A
a1 BiE 3T § ATFT =TT wAT FIET,
m‘rm‘ra‘rarr{m? P mT dar
g oo &= fm = e, A=
ASE N, gE duveH AW Aifeg, §
T AT A E

oY Ao Yo @=gTwr : mieHe fEET
T O HST AT AST AE TR OE |
. (=)

HY W SWT  WUT: AT T
FEN | AT A A Fgw B oo
. (=@zuA)

Y g¥o &to T FATH F AT H
ar &7 Yy A% Fer § F w7 9% &g
ETTq a=iid = 8, IF a39 dF 9A1q
AN FTAT | By g R g fw oo T
e 1@ fm & o 9= ®WE,
dar 7gf &1 wa fowrs 3 i o8
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Y TSGR WA 2T, BF HEIT
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¥ o #g W@ § fF g waT wHeHe
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=it qao TRy ARTATSAT - U AL
fifae § & 7 (Fau) T
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71 fems |
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THE VICE-CHAIRMAN (SHRI1
MDD SALIM): Now, I shall put the
amendment moved %y Mr, Mathur
tc vote.

The question is:

“T'hat at page 2, for linzs 6 to 15,
the following be substituted, name-
ly:— eses

‘(4) Each House of Parliament
shall, by a resolution passed with-
in seven days from the date on
which the Act has been laid be-
fore it under sub-section 3, if it
is in Session and if not in Ses-
sion, within seven days from its
re-assembly, approve the same,'”’

The motion was negatived,

THE VICE-CHAIRMAN
MD. SALIM): T shall
Clause 3 to vote.

(SHRI
now put

The questions is:

“That the Clause 3 stand part of
the Bill.”

The motion wuz adopted,

Clause 3 was added to the Bill.

Clause 1, the Enacting Formule, and
the Title were added to the Bill.

SHRI S. B. CHAVAN: Sir, I beg
to move:

“That the Bill be passed.”
The question was proposed.

=it siwT o (68 : 99 |1, 9%
95t § UF T FEAT AZACE |

IJuaateas (st AT A9W) o
qEL, LT AT FS AL 9.9AT | AT TEA
AT 7 JT ST GHT TG AL K177 9T
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The question is:
“That ithe Bill be passed.”
The motion was adopted,

THE VICE-CHAIRMAN (SHRIL
MD. SALIM): 1 shall now put the
motion regarding the Madhya Pra-
desh State Legislature (Delegation of
Powers) Bill, 1993, to vote.

Tha question is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Madhya
Pradesh to make laws, be taken
into considenation.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): We shall now take up
clause-by-clause consideration of the
Bill.

Clause 2 was added to. the Bill.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Now, we take up
Clause 3. There is one amendment by
Shri J. P. Mathur. Mr. Mathur,
are you moving your amendment?

SHRI JAGDISH PRASAD MA-
THUR: Yes, Sir.

Clause 3

Conferment on the President of the
power of State Legislature to make
laws.
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SHRI JAGDISH FRASAD
THUR: Sir, I beg to move:

MA-

“That at page 2, for lines 7 to 16,
the tollowing be substiluted, name-

ly:—

‘(4) Each House of Parliament
shall, by a resolution passed
within seven days from the date
on which the Act has been laid
before it under sub-section (3),
if it is in Session and if not in
'Session, within seven daysfom
ijts re-assembly, approve the
same,””

The question wug put and the
motion was megatived,

THE VICE-CHAIRMAN (SHRI
MD. SALIM): 1 shall now put
clause 3 to vote. The question is:

“That clause 3 stand part of the
Bil.*

The motion wuas adopted,
Clause 3 was added to the Bill.
‘Clause 1, the Enacting Formulg and
the Title were added to the Bill,

SHRI S. B. CHAVAN: Sir, I

beg to move:
“hat the Bill be passed.”

The question was Proposed.

#t G g fag : =g T @Y T

/a7 T |
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THE VICE-CHAIRMAN (SHRI

MD. SALIM): The gquestion is:
“That the Bill be passed.”
The motion was adopted,

THE VICE-CHAIRMAN (SHRI
MD. SALIM): The question is:

“That the Bill to confer on the
President the power of the Legis-
lature ol the State of Rajasthan to

make laws, be taken into conside-
ration.”

The moiion was adopted,

THE VICE-CHAIRMAN (SHRI
MD. SALiIM): We ghall now takewup
clause-by. ciause consideration of the

Bill.

Clause 2 wuas udded to the Bill.

THE VICE-CHAIRMAN (SHRI
MD. SA!.IM): Clause 3. There is
one ameliiment by Shri Jagdish Pra-
sad Mathur.

Clause 3

Confermient on the President of the
power of the State Legislature to
make lawis,

SHRI JAGDISH PRASAD MA-
THUR: Sir, I move:

“That at page 2 for lines 4 to 13
the following be substituted, name-
ly: —

‘(4) Each House of Parliament
shall, by a resolution passed with-
in seven days from the date
on which the Act has been laid
before it under sub-section (3),
if it is in session and if not in
session, within seven days from
its re-assembly, approve the
same.’ ”

The question was put and the
snotion was mnegatived.
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THE VICE-CHAIRMAN (SHRI

M. SALIM): I shall now pucr clause
3 to vote. The guestion is:

~That clause 3 stand part of the
Bill.”

The motion was udopted,
Clouse 3 wous added to the Bill,
Clause 1, the Enacting Formule, and
the Title were added to the Bill.

SHRI S. B.
move:

CHAVAN: Sir, I

“That the Bill be passed.”

The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI
MD., SALIM): The question is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Himachal Pra-
desh to make laws, be taken into
consideration.”

The motion wag adopted.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): We shall now take
up clause by clauge consideration of
the Bill.

Clause 2, was added {o the Bill,

THE VICE-CHAIRMAN (SHR1
MD. SALIM): Clause 3. There is
one amendment by Shri Jagdish Pra-
sad Mathur.

Clause 3

Confermen on the President of the
power of the State Legislature to
make laws.

SHRI JAGDISH PRASAD MA.
THUR (Uttar Pradesh): Sir, I move:

“That at page 2, for line.'? 4 to
13, the following be substituted,
~ namtly: —
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Statecmeny
“(4) Each House of Parliament !

shall, by a resolution passed |
within  seven dayg from the
date on which the Act has been
laid before it under sub-section
(3), if it is in session and if
not in sessiom within seven |
days from its re-assembly, ap- 1
prove the same.” |

The question was put and the
motion was negatived.

THE VICE-CHAIRMAN (SHRI MD, |
SALIM): I shall now put clause 3 to
vote.

The question is:

“That clause 3 stand part of the
Bill." .

The motion was adopted.

Clause 3 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI S. B. CHAVAN: Sir, I move:
“That the Bill be passed.”

The question was put and the
motion was adopted,

STATEMENT BY MINISTER

Government’s decision on revision of
rate of Industrial Dearnass Aljowan-
ce and introduction of pension
Scheme for subscribers of Emp.
loyees Provident Fund

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): Mr. Vice-Chair-
man, Sir, The hon’ble Members of
the House may be pleased to learn
that purstant to the recommendations
of the trivartite DA Committee, the
Goyernment have decided that the
-rate of Industrial Dearness Allowance
(IDA) payable to the employees of
the Centn1 public sector enterprises

[RATYA SABHA]

to whom IDA is applicable shall
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stand  enhanced from Rs.
Rs. 2.00 per point increase linked
to All-India Consumer Price Index
(AICPI) 800 points with effect from
1-1-89. Arrears of IDA due for the
period from 1-1-89 to 31-12-91 would
be credited to the Provident Fund
of the employees to the extent of
50 per cent, the balance 50 per cent
being disbursed in wcash. It is esti-
mated that over 20 lakhs of employ-
e2s stand to benefit on account of
this measure.

1.65 to

The Government has further de-
cided to permit negotiations for revi-
sion of wages in the Central public
sector cnferpriscs. New wage settle-
ments which are (0 be concluded
shall be valid for a period of 5 years.
Guidelines to the enterprises are be-
ing issued separately by the Depart-
ment of Public Enferprises which is
vzorking out the defails.

Further the Government have de-
cided to introduce with effect from
1st of April, 1993 a Pension Scheme
for the Employees' Provident Fund
subscribers which will have the ‘fol-
lowing features: -

*The Scheme will not entail any
further financial commiumeni to the
employees or the employers.

*Pensions will be payable on mon-
thly basis to—

—employees superannuating  at
58 wvears of age or leaving service
earlier with qualifying service of
20 years subject to 2 minimum of
10 years of membership; pension
payable being based on average
salary of the last five years of
service.

—employees sustaining  perma-
nent total disablement during ser-
vice.

—widowed survivor of the Sub-
criber.



